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THI : M: N IST E R OF TOURISM AND 
C IVIL AVIATION (DR. KARAN S IN G il) : 
(a) and (b). The :~mount ';..) rar ,;pent in 
the· Fourth l'!an 1111 t•J mi s rn ,·chemcs 1ti 
Ciui a r:tl is Rs. 14 ,09,300. 011 th e const ruc -
tion of a tllu r i-., 1 bt~n ga ll)\\' ;.v1d the ll lu un l in g 
or :1 Son-et-L~lllllcrc s how at ~:tbarnn t i . In 
a·. l11ition. it is p ;·uposcd Ill augn1cnl tl1c 
existing :tccurnmoda ti o n ill th e G 1r Sa nc tuary 
and p;,wide uanspo rt raci I i l ics a l a cns l n 1· 
abo111 R s. 10 lakhs. The Stale Government 
pmp<Jsc to spc 1HI R s. 50 l<•.khs on other 
schemes during the F ourth Pl a n. 

Assistance \'rom Aid India Cor.sorfiu .n 

':'103 7. SHRI S . .'\. !\IURU(;;\NAN-
TIIAM Will the Min i,:te r of FINANCE be 
!'lease d lo s!a le : 

(:l) th e q u:111tum ul a i•! so ugh t by In dia 
rrom Aid L hl ia Con ·;ortium \'or the Fourth 
Plan pcri,>d: 

(b) th e to ta l a id s.J rar r e..:ci1 · ·~d i'I'O m 
the Conso rtium : anu 

(c) what l'u rth n .aid 1s expec te d f rom 
the C nn >n rtium '? 

THE MI N ISTER OF F I NANCE (SHRI 
Y ESHWANTRAO CHAVAN): Ut) a n <~ (b). 
The Aid. Indi a C,>nsort ium pro v ide s a id 01 1 
an <tnnu a l bas is and no t \·<1r a Plan periud 
nr 5 vears. The cummitn:ents mad:: by 
the Aid India Consu rtiun1 m e 111bcrs ror t he 
lirsl two years of the f'ourth Plan v iz . , 1969-
70 and 1970-71 :unvu n t<:d to ~t\3 1 million 
(Rs. 62~ crores) and 'i-;752 million (R s . 564 
<.: ro rc s) r..: spectiv..:l y . 

(•·) At tile recent 111..:et in g hc id at Pari ,_, 
Members of the Co nso rtium :1g1·ecd tha t 
for the ycRr which l".r:gan AiJ I·il I , 1971 , 
levels of new commitments o r no 11-projcct 
assi st ance or about ~650 million, ur project 
assistance ,1f abLl!lt :-;500 mill io n and food 
aid of about S l 00 mi II ion wo uld be u..:>i rable. 
Within the total, Members indicated action 
which would resu lt in ab•Jut s;'10 million in 
debt relief. Firm commi tment s ror aid in 
197 1-72 will , huweve 1· , b e a va il able o nl y 
~! ftcr the neccssa r v legislative a n d guve rn-
mcntal appn"•a ls hy the nmc,·r111:d Mem ber 
Countries. 

J f'rilten .·llf .' wcr ., 

lJivcr~iuu to India or aid C onunitlcd to 
Pakistan lr; \\" rid Bank Consor t imn 

':' 103'J. SHRI ll iSHWANATH .JH UN-
.11-lU NWALA :Will the M ini s tn of F l NANCE 
be pleased to s late ; 

(a) whether India l1<1s made any elhll·t to 
seek divnsion of a port ion or the aid. pro-
v id ed lw tl1e world Ban\.- Consurtit'nl t u 
Paki ;ta11. tn In dia for the benefit or the East 
Bengal re l'ugct;;s in ln d i a; and 

(b ) if so, the outcome thneor ., 

THE M I N IST ER 01 · I· I NANCE 
(SHR I YI:S II \~'ANTRAO C ll t\VAN) 
(a) and (b). Aid Paki s tan Consu rtium met 
illf(Hmally i n Paris on J une 2 1. 197 1 un,kr 
the Cha irma:111 sh ip o f the World \lank. 
Ac·~<> rding to the p,·e-;s re lease iss ued by t he 
World l3anl-- . neithe1· the Bank asked the 
Mcmb-:rs to in dicate int ended Comm itme nt s 
,,r new cc•.llllll lli ..: or develnpm:nt a iel to 
Pak is tan. nur we re :tny sue\1 indications g iven. 
In v iew <>f thi s, t he qu~s tion or cl ivus iun or 
a -;s is lall cc g iven by lite World Bank to Pak is I an 
f,,r the usc or· l~asr llcngal rerugees dues not 
ari se. We ha\ e . ll<>Wc\er. empha;, i.·. cd in i n-
ter natio na l furum s including the C<' n'''' tit m 
tl1at th e Ban g ia De s il 1·e fugees a rc a rcs pun-
.sib ilit y of tiH: intcrnati<lna ! ct'lllmun il ) ;1 n d 
adequate int ernati( >nal a.ssist:li'Cc' f(lr the 
t e mporarv maint cnanc..: or t\lcse rcrugces in 
Indi a should be made :t\:tilablc tu us. 

G uidelines Rc~arding Bonu s Shares 

· 1041. SHRI MADHURYYA HALDAR 
Will the Mini ste r of FINANCE be pleased to 
s ta le 

(a ) w he ther Covcrn m cnl have recently 
arm:nc!ed the g uid e lin es about bonus shares; 
and 

(b) if su. tllC re <hOil.s therefo r . 

TH E M \' N ISTER Of STATE l N THE 
Ml N ISTRY OF F INANCE (SH RI K. R. 
GANESH) : (a) and (b). Yes, Sir; a sta te -
ment incli cat in ; the amendments made and the 
reasons therefor is laid on the Table of the 
House. 
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Statement

The Goverment in consultation with the 
Advisory Committee on Capital Issues Control 
liave made the following amendments in the 
guidelines for bonus issue with effect from 
the 1st June. 1971 :

(i) The residual amount of reserves left 
after the proposed capitalisation should be at 
least 33*1 /3 % instead of 20% of the increased 
paid-up capital of the company.

(ii) fn the notice issued to the shareholders 
for seeking their approval in general boay
meeting to the proposed capitalisation, ther^
should be a dear indication of the intentions 
of the management as regards the fust annual 
dividend payable on the expanded capital of 
the company. The resolution passed by the 
general body should indicate the decision of 
the general body not only on the question of 
the proposed capitalisation but also on the 
management’s proposals as regards the 
dividend.

The main object of increasing the percent­
age of residual reserves to be left after 
capitalisation is that the reserves remaining 
after capitalisation should be such as to provide 
reasonable scope for drawing upon them in 
times of need for maintenance of dividend 
in future on the expanded capital ba.se of the 
company. The amendment at (li) above has 
been made with a view to eliminating the 
uncertainty that used to be there as regards 
the dividend prospects after the issue, and 
thereby avoiding speculation which generally 
profited only those who had the inside informa­
tion regarding the future prospect* of 
dividend.

CeostructJen of Houses for Harijans and 
Sweepers

*1042. SHRI B. K. DASCHOWDHURY : 
SHRI DARBARA SINGH :

Will the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state:

(a) whether his Ministry has any special 
scheme for construction of homes for the 
Harijans and sweepers working and residing

vithin municipal town* arid if so, the main 
features of the scheme; and

(b) whether about 100 Harijan families of 
Cooch-Behar town in West Bengal are for­
ced to reside in most dilapidated structures ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND SOCIAL 
WELFARE (SHRI K. S. RAMASWAMY):

(a) Yes, Sir. Under the composite scheme 
of improvement in working and living 
conditions of those engaged in unclean 
occupations, ccnt percent Central assistance 
is given to the State Government for the 
scheme of housing/house-sitcs. 75% of the 
ceiling cost of a house is given as subsidy by 
the Central Government from the provision 
made in the Backward Classes Sector and the 
balance of 25% is expected to be Contributed 
by the beneficiaries themselves in the form of 
cash, labour or material.

(b) The scheme is impleirented by the State 
Governments. Information in rcspect of this 
particular town is not available.

Ghost Employees in General Insurance 
Companies

*1043. SHRI N .K . SANGHI : Will the 
Minister of FINANCE be pleased to state:

(a) whether the rccords of the recently 
nationalised General Insurance Companies 
have revealed the existance of more than 
10,000 ghost employees who were paid regu­
larly while they did not perform any duty;

(b) the total amount of money that was 
being diverted by the Insurance Companies 
through this method;

(c) whether Government propose to in* 
stitute an enquiry into the whole matter 
through the agency of the Central Bureau of 
Investigation to find out the modus operand! 
of the recket, persons benefited and the money 
involved; and

(4) whether steps have been taken to set 
right the records of each Company «o that the 
malpractice is not allowed to continue 
further ?




